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NAME OF THE COMPANY: Sh. Nitin Goenka
Vs.

M/s. Goenka Diamond and Jewels Ltd. & Ors.

SEC'f'ION OF THE COMPANIES ACI: 3971398 of the Companies Act 1956 and!241t242 of the
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Learned Counsel for the Respondent has appearcd and has filed an application

chalenging the maintainability of the Petiuon. A copy of the same has been fumished

to the Counsel for the Non applicant - PeUtioner. Reply, if any, be filed a week before

the adjourned date with a copy in advance to the counsel for the respondenb.

List for arguments on 8h November 2016.
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